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IndiaTV News 

Maharashtra government to provide compensation to families of inmates who die 

in jail 

The Maharashtra government announces compensation for families of prisoners who die 

in custody under specific circumstances, following NHRC guidelines. 

https://www.indiatvnews.com/maharashtra/maharashtra-government-to-provide-

compensation-to-families-of-inmates-who-die-in-jail-2025-04-28-987748 

Reported By: Saket Rai  Edited By: Saptadeepa Bhattacharjee   

Published: April 28, 2025 23:24 IST, Updated: April 28, 2025 23:28 IST 

Mumbai: 

In a significant move, the Maharashtra government has decided to provide compensation 

to the families of prisoners who die in custody. This decision comes after directions from 

the National Human Rights Commission (NHRC). A Government Resolution (GR) was 

issued by the state government, outlining the conditions under which compensation will 

be granted to the families or close relatives of prisoners who pass away in jail under 

certain circumstances. 

Compensation details 

According to the GR, the following categories of deaths will be eligible for compensation: 

Death due to accident/injury while performing jail duties: Rs 5 lakh 

Death due to negligence of jail medical officers or staff: Rs 5 lakh 

Death due to physical torture or beating by jail officers or staff: Rs 5 lakh 

Death due to inter-prisoner fights or attacks, where an investigation proves negligence or 

laxity on the part of the jail administration: Rs 5 lakh 

Death by suicide in jail: Rs 1 lakh 

However, the government has also clarified specific situations where compensation will 

not be provided: 

Death due to old age or illness 

Death caused by natural disasters occurring in jail 

Accidental death while escaping from jail or during legal custody outside the jail 

Death due to any reason while the prisoner is on bail or temporary leave from jail 

Death resulting from fasting due to excessive demands or refusal of medical treatment 

Reporting and investigation process 
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In the event of a prisoner’s death, the jail superintendent will be required to conduct a 

preliminary investigation and submit a report. This report should include the post-mortem 

report, cause of death, magistrate’s inquiry report, medical records (both before and after 

the prisoner’s entry into jail), and other relevant details. This report must be submitted to 

the regional head of the jail department. 

If, after reviewing the report, the regional head believes that the death qualifies for 

compensation, a full investigation will be conducted with the assistance of jail or police 

officers and a vigilance team. The investigation will help determine whether compensation 

is warranted. 

Compensation process 

If the investigation confirms that compensation is justified, the regional department head 

must obtain a report from the medical board. This report, along with the findings from the 

investigation, will be forwarded to the Additional Director General of Police and the 

Inspector General of Prisons and Correctional Services, Maharashtra, for further review. 

If the proposal is deemed complete and accurate, it will be sent to the state government 

for final approval. Once approved, the compensation order will be issued to the family. 

This decision is aimed at providing financial support to the families of deceased inmates 

under circumstances where the death could have been prevented, ensuring 

accountability within the jail system and upholding human rights standards. 
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The Hindu 

Human Rights Commission begins inquiry into Hubballi police encountering 

accused 

The accused in a minor girl’s murder died after being shot at by police when he tried to 

escape after assaulting them 

https://www.thehindu.com/news/national/karnataka/human-rights-commission-begins-

inquiry-into-hubballi-police-encountering-accused/article69501883.ece 

Updated - April 28, 2025 09:23 pm IST - HUBBALLI 

The Hindu Bureau 

Karnataka State Human Rights Commission headed by chairman T. Sham Bhatt has 

begun inquiry into the incident of an encounter in which the accused in a minor girl’s 

murder was killed after being shot at by police when he tried to escape after assaulting 

them. 

On Monday, a team comprising Mr. Bhat, member S.K. Vantigodi and Deputy 

Superintendent of Police Sudheer M. Hegde visited the deceased girl’s house and also 

the place where the encounter took place. 

Speaking to presspersons, Mr. Bhatt said that based on a special report sent by the 

Hubballi-Dharwad Police Commissioner on the police shoot-out, they have registered a 

case and are looking into the issue of whether there is any human rights violation. 

Mr. Bhat clarified that after confirming that there is no case registered in connection with 

the encounter by the National Human Rights Commission, they have registered a case 

and are inquiring into it. 

He further clarified that the inquiry by the SHRC and investigation by the CID will go on 

independently and if required, they will seek a report from the CID. 

“We have a human rights cell headed by an officer of the rank of Additional Director-

General of Police. He has assigned investigation to a Deputy Superintendent of Police 

who will investigate the issue of encounter and submit a report to us. After the report, we 

will call the police sub-inspector concerned and the personnel involved to give them a 

chance to present their version pertaining to the event,” he said. 

Mr. Bhatt said that they have just visited the girl’s house and the site of the encounter and 

they will get a report from Police Inspector Kiran Kumar who is the complainant in the 

encounter case. 

“We will be calling the sub-inspector of police who shot at the accused to hear her version. 

We are told that she has been discharged from hospital but is yet to report to duty. It may 

take two months for us to complete the inquiry and submit a report to the State 

government,” he said. 

HINDU, Online, 29.4.2025
Page No. 0, Size:(0)cms X (0)cms.

https://www.thehindu.com/news/national/karnataka/human-rights-commission-begins-inquiry-into-hubballi-police-encountering-accused/article69501883.ece
https://www.thehindu.com/news/national/karnataka/human-rights-commission-begins-inquiry-into-hubballi-police-encountering-accused/article69501883.ece


Replying to a query, Mr. Vantigodi clarified that they are inquiring into the case as there 

has been a loss of life and the question of right to life. “Everyone has the right to life and 

none can snatch away the right to life. In this case, the accused person has lost his life 

and that’s why a case has been registered and we are inquiring into whether his right to 

life was taken away,” he said. 

He clarified that they are not drawing any inferences at this juncture as they have just 

begun inquiring into the case and will take further steps based on the report to be 

submitted by the Deputy Superintendent of Police of the human rights cell. 

To a query on whether SHRC will inquire into the murder of the minor girl, Mr. Bhat 

clarified that the issue of inquiring into it will only arise when the police fail to file a case 

and investigate it. However, in this case, the police have done their duty and their (SHRC) 

role is only to look into the issue of encounter. 
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Times of India  

Hubballi encounter case report to be submitted in three months: Human rights 

commission 

https://timesofindia.indiatimes.com/city/hubballi/hubballi-encounter-case-report-to-be-

submitted-in-three-months-human-rights-commission/articleshow/120704080.cms 

TNN | Apr 28, 2025, 10.34 PM IST 

Hubballi: The Karnataka State Human Rights Commission will submit its report on the 

encounter case in two to three months, said chairman T Sham Bhatt. 

Speaking to reporters after visiting the site of the recent encounter and the family of the 

deceased girl, Bhatt said that a complaint was filed with the commission. "The 

commission's police division was instructed to investigate and submit a report. In this 

context, an initial collection of information from the site and related individuals was 

conducted today. The investigation will be carried out according to rules, and a report with 

appropriate recommendations will be submitted to the govt within the next two to three 

months," he stated. 

He further said, "The CID investigation has already started, and they will submit their 

report to the court. Considering human rights and the right to life, our investigation report 

will be submitted to the govt." 

He obtained details of the entire incident from the woman PSI involved in the encounter 

and the complainant Ashoknagar PI. He also gathered information about the incident from 

the deceased girl's parents. 

Commission members SK Vantagodi, the chairman's personal secretary Arun Pujar, and 

the commission's police investigation division DSP Sudhir Hegde, DCPs Maninga 

Nandgavi and Ravish CR, and others were present on the occasion. 
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Mangalore Today 

Union Minister Somanna orders no removal of sacred threads, mangalsutras 

during Railways Exams 

https://www.mangaloretoday.com/main/Union-Minister-Somanna-orders-no-removal-of-

sacred-threads-Mangalsutras-during-Railways-Exams.html 

Mangalore Today News Network 

 

Bengaluru, April 28, 2025: Union Minister of State for Railways and Jal Shakti, V. 

Somanna, has directed railway authorities not to enforce the removal of sacred threads 

(janivara) and mangalsutras from candidates appearing for the Indian Railways Nursing 

Superintendent recruitment exam. 

 

His intervention followed widespread outrage over a Railway Department circular, cited 

in admit cards, that prohibited religious symbols like sacred threads and mangalsutras 

inside examination centres. The directive drew strong criticism from Hindu 

organisations. 

Mangaluru MP Capt. Brijesh Chowta flagged the issue with the Railway Department and 

personally discussed it with Minister Somanna. Announcing the development on social 

media platform X, Capt. Chowta said, "Happy to inform that after we brought the matter 

to his attention, Union Minister of State V. Somanna has intervened and instructed 

authorities not to demand the removal of religious symbols like mangalsutra and janivara 

from candidates." 

Deputy Chief Minister D. K. Shivakumar also condemned the original order, accusing the 

BJP of double standards. Speaking to reporters outside his Bengaluru residence, he said, 

"Forcing candidates to remove religious symbols during examinations is wrong. The order 

should be withdrawn." 

He added that while checks to prevent malpractice are necessary, forcibly removing 

sacred items such as earrings, nose rings, sacred threads, or vermillion marks is 

unacceptable. He acknowledged concerns over the misuse of small electronic devices 

but stressed that religious sentiments must be respected. 

The Railways’ banned items list originally included mobile phones, calculators, Bluetooth 

devices, health bands, belts, bracelets, handbags, and religious items such as 

mangalsutras and sacred threads. 

This controversy follows similar incidents during the recent Karnataka CET exams, where 

students were asked to remove sacred threads before entering exam halls in 

Shivamogga, Bidar, and Dharwad. In Bidar, a student who refused was denied entry to 

the exam. 
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The Karnataka government later issued an apology, suspended the responsible principal 

and staff, and promised justice for the affected student. 

Meanwhile, the Akhila Karnataka Brahmana Mahasangha has filed a PIL in the Karnataka 

High Court over the CET incidents, while the BJP has approached the National Human 

Rights Commission, alleging discrimination against Hindu students. 

 

Leader of the Opposition R. Ashoka also weighed in, criticising the perceived 

inconsistency, noting that Hindu students were barred for wearing sacred threads while 

Muslim students wearing hijabs were allowed to appear for the exam, further intensifying 

the debate. 
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Gujarat Samachar 

Railway exam: Union Minister directs authorities not to remove sacred thread, 

Mangalsutra 

https://english.gujaratsamachar.com/news/national/railway-exam-union-minister-directs-

authorities-not-to-remove-sacred-thread-mangalsutra 

Updated: Apr 28th, 2025  

Union Minister of State for Railways and Jal Shakti, V. Somanna, has issued directions 

to the authorities not to remove sacred threads and mangalsutras from candidates 

appearing for the exam for the nursing superintendent posts organised by the Railway 

Recruitment Board. 

Earlier, a circular issued by the Department of Railways, mentioned in the candidates' 

admission letters, had stated that individuals wearing sacred threads, mangalsutras, and 

other religious symbols would not be allowed inside the exam centres. Various Hindu 

organisations had expressed outrage over this circular 

A mangalsutra is a sacred necklace, usually with black beads and gold, worn by Hindu 

married women. It symbolises the marital status. 

Mangaluru BJP MP Brajesh Chowta brought the matter to the notice of the Railway 

Department and also spoke to the Union Minister about it. 

Taking to social media platform X on Monday, MP Brajesh Chowta stated, "Glad to inform 

that, after we brought it to his attention, our Union Minister of State V. Somanna has 

intervened and instructed authorities not to indulge in any such practices that require 

those appearing for the examination for the post of ‘Nursing Superintendent’ of Indian 

Railways to remove religious symbols and ornaments like the Mangalsutra and Janivara, 

as was said to be required by the letter of admission." 

Meanwhile, reacting to the development, Deputy Chief Minister D.K. Shivakumar stated, 

"The BJP says one thing and does another. That is their true face. Saying that 

mangalsutra and janivara must be removed during the railway examination is not correct. 

This order must be withdrawn." 

Shivakumar was responding to questions from the media near his residence in Bengaluru 

on Monday morning. 

When asked about the ban on wearing the janivara and mangalsutra during the railway 

exam, he said, "Religious symbols such as earrings, nose rings, mangalsutra, janivara, 

sacred thread, and vermillion mark on the forehead are commonly worn. Authorities may 

conduct inspections, but it is not right to force their removal. In the past, we have seen 

instances where small devices were misused to cheat in exams. People themselves must 

express their outrage against this." 
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The department had earlier listed religious symbols, ornaments, bangles, and 

mangalsutras among the banned items. The list also included electronic gadgets such as 

mobile phones, pagers, watches, earphones, Bluetooth-enabled devices, microphones, 

health bands, calculators, books, pens, papers, pencils, erasers, pouches, scales, writing 

pads, metallic wear, belts, bracelets, and handbags. 

The development comes close on the heels of the removal of sacred threads from 

students during the Common Entrance Test (CET), a state-level entrance exam 

conducted by the Karnataka Examination Authority (KEA) for admissions to various 

undergraduate courses, including engineering, medical, and dental programmes, which 

has stirred controversy in Karnataka. 

Incidents of students not being allowed to exam centres were reported in Shivamogga, 

Bidar and Dharwad cities. 

The sacred threads were cut before allowing the students to write the exam. 

In Bidar, the authorities denied permission to allow a student to write the CET exam after 

he refused to take out the sacred thread. 

Notably, the Congress-led government in Karnataka has apologised for the issues and 

given orders to suspend the Pre-University College Principal and staff. 

The government has also said that the student, who was denied permission to appear for 

the exam, would be given justice. 

The Akhila Karnataka Brahmana Mahasangh filed a Public Interest Litigation (PIL) in the 

Karnataka High Court on Saturday, condemning the removal of sacred threads from 

students during the Common Entrance Test (CET). 

The Karnataka BJP has filed a complaint with the National Human Rights Commission 

over the sacred thread row, in which students wearing janviara/janeu were denied entry 

to write the CET in the state. 

In his complaint, Leader of Opposition in Karnataka Assembly R. Ashoka highlighted that 

while Hindu students wearing sacred threads were denied entry, Muslim girls wearing 

hijab were allowed to write the examinations. 

(This story was taken from a syndicated feed and was only edited for style by Gujarat 

Samachar Digital team) 
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Matters India 

NHRC gets ‘B’ grade, setback to India! 

https://mattersindia.com/2025/04/nhrc-gets-b-grade-setback-to-india/ 

 By: Adv. Vanaja Jasphine  | On: April 28, 2025  

 Adv. Vanaja Jasphine ICM 

Madurai, April 28, 2025: The National Human Rights Commission (NHRC) of India is a 

statutory body established on October 12, 1993, under the Protection of Human Rights 

Act 1993. 

Its primary function is to protect and promote human rights and acts as a watchdog for 

human rights in India. It has all the powers of a civil court and can investigate human 

rights violations either suo moto or based on petitions to uphold the rights relating to life, 

liberty, equality, and dignity, as guaranteed by the Constitution and international 

covenants. 

The Global Alliance of National Human Rights Institutions (GANHRI) which is a global 

network of National Human Rights Institutions (NHRIs) plays a crucial role in accrediting 

and recognising National Human Rights Commissions (NHRCs) globally, including the 

National Human Rights Commission of India (NHRC). 

GANHRI, through its Sub-Committee on Accreditation (SCA), assesses, reviews and 

accredits the NHRC, India, based on its compliance with the Paris Principles 1992 to 

award “A Status to a Fully compliant with the Paris Principles; and “ B” status to a Partially 

compliant with the Paris Principles every five years to ensure continued compliance. 

GANHRI accreditation provides international recognition and protection to the NHRC. A-

status accreditation allows the NHRC to participate fully in the UN Human Rights Council 

and other UN bodies. 

The Reality of NHRC India in Accreditation. 

India’s National Human Rights Commission (NHRC) was first awarded ‘A’ status in 1999 

and reaccredited with the same status in 2006. In 2011, changes to the GANHRI Statute 

allowed civil society groups to participate in the accreditation process. That year, AiNNI 

and ANNI (NGOs) submitted a report to the Sub-Committee on Accreditation (SCA), 

which was followed by NHRC’s response. Based on this, the NHRC was reaccredited 

with ‘A’ status for a second time in 2011. 

However, the NHRC failed to implement the SCA’s recommendations from 2011. As a 

result, in 2016, when it was up for a third review, its accreditation was deferred for one 

year, marking the first such deferral in its history. The SCA issued further 

recommendations, and in 2017, during NHRC’s 25th anniversary, its accreditation was 

reviewed again. The NHRC regained its ‘A’ status, promising to amend the Protection of 

Human Rights Act, 1993. 
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By 2019, the NHRC had several opportunities to implement the SCA’s recommendations 

from 2011, 2016, and 2017—but no substantial action was taken. In June 2024, the SCA 

deferred the NHRC’s accreditation for another year and recommended that the NHRC 

advocate for amendments to the PHRA to remove the capacity for government to second 

police officers to act as investigative staff, remove the capacity for the Government to 

make a senior civil servant available for the position of Secretary General, ensure that the 

NHRC can independently appoint suitably qualified staff, ensure a pluralistic balance in 

its composition and staff, and provide for a formalized, transparent, participatory and open 

selection and appointment process. It also recommended that the NHRC takes additional 

steps to ensure constructive engagement and cooperation with civil society and HRDs, 

and address systemic violations of human rights while ensuring effective follow up with 

the State and making its positions publicly available. The SCA noted that most of its past 

recommendations remain unaddressed and warned that this ongoing lack of action may 

be seen as a sign of unwillingness to comply with the Paris Principles, raising concerns 

about its independence and operational effectiveness. 

Inadequate efforts to address human rights violations at a systemic level 

For Example, Prof. Gokarakonda Naga Saibaba, a 90% disabled academic and human 

rights advocate, was subjected to severe violations of his rights during arrest and 

imprisonment, prompting repeated appeals to the National Human Rights Commission 

(NHRC) by Human Rights Defenders Alert – India (HRDA). However, NHRC’s response 

reflected a consistent pattern of inaction and non-intervention. NHRC, continuously 

dismissed the urgent appeal sent by the HRDA for inquiry and protection, another one for 

independent investigation and intervention after the solitary confinement in an ‘Anda’ cell, 

another one in 2016 concerning the denial of bail and inhuman treatment. Despite a 

critical report by S. Jalaja, a retired IAS officer and former NHRC special rapporteur, 

highlighting Saibaba’s deteriorating health and recommending independent medical 

evaluation, the NHRC chose to rely solely on police reports and dismissed the appeal. 

Even after Saibaba’s death on October 12, 2024, attributed to inhuman custodial torture, 

NHRC rejected an appeal for compensation, continuing its stance of denial and 

detachment from the case. 

Likewise in Bima Koregaon-16, Since June 2018, 16 Human Rights Defenders have been 

jailed under the Unlawful Activities (Prevention) Act, bail was denied repeatedly, despite 

facing severe health complications. NHRC has never used its power under section 12 (b) 

of the Protection of Human Rights Act, 1993, to intervene before the trail court on behalf 

of any of these HRDs. 

The incarceration of 84-year-old Jesuit priest Fr. Stan Swamy for nine months despite 

immediate concerns raised by human rights defenders following the NIA raids serves as 

a chilling reminder of the National Human Rights Commission’s (NHRC) inaction. Despite 

public outrage and appeals, the NHRC stood silent, failing to intervene meaningfully. 
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Equally alarming is the Andhra Pradesh police encounter of 20 woodcutters, where justice 

has remained stagnant since July 3, 2015, due to a stay by the Andhra Pradesh High 

Court — a stay the NHRC has been unable to lift even to this day. 

These are not isolated instances. In the past, NHRCI had consistently stayed on the 

sidelines of major constitutional challenges involving grave human rights concerns — 

even in the landmark Manipur case, which shocked the conscience of the nation. 

The Consequence: NHRC Downgraded to ‘B’ Status 

In light of third-party assessments and its failure to act on the recommendations of the 

Sub-Committee on Accreditation (SCA), the NHRC has been downgraded from ‘A’ to ‘B’ 

status — a significant blow to India’s credibility on the international stage. 

Why This Matters to Every Indian 

• Global Reputation at Risk: The downgrade undermines India’s image as a democratic 

nation committed to upholding human rights, particularly at global forums like the UN 

Human Rights Council. 

• Loss of International Influence: India may lose its voice and voting power in crucial 

global human rights discussions. 

• Weakened Accountability: A diminished NHRC may no longer have the strength to 

hold state actors, police, or security forces accountable for human rights violations. 

• Silencing the Marginalized: Communities like Dalits, Adivasis, women, and LGBTQ+ 

individuals, who rely on the NHRC to amplify their voices, may be left unheard. 

• Increased Vulnerability of Human Rights Defenders (HRDs): With little institutional 

support, HRDs may feel exposed and unsafe when raising issues that challenge state 

actions. 

• Erosion of Public Trust: When institutions fail to act, citizens lose faith in justice 

mechanisms, resulting in civic disengagement. 

Restoring Trust and Action. 

This is not just about international embarrassment — this is about us. The NHRC belongs 

to the people. It was created to be our sentinel — defending rights, ensuring justice, and 

promoting accountability. 

The downgrade is a reflection of years of institutional neglect and past passive leadership. 

But today, with the new leadership of Justice Ramasubramanian, we are presented with 

a chance to rebuild. The current Commission has shown openness to engage with civil 

society and recommit to its mandate. 

We need an NHRC that truly works, truly independent, one that responds, protects, and 

uplifts. It’s time for all of us — citizens, activists, lawmakers — to come together and 

ensure that India’s human rights watchdog is not just symbolic, but truly effective. 
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The Wire 

India’s National Human Rights Commission Faces ‘Historic’ Downgrade as UN-

Linked Body Flags Govt Interference 

https://m.thewire.in/article/rights/indias-national-human-rights-commission-faces-

historic-downgrade-as-un-linked-body-flags-govt-interference/amp 

The Wire Staff 

9 hours ago 

Concerns were raised that NHRC has not addressed the “shrinking civic space and 

increased instances of targeting human rights defenders, journalists and perceived 

critics”. 

New Delhi: The Geneva-based United Nations-linked Global Alliance of National Human 

Rights Institutions’ (GANHRI) sub-committee on accreditation report (SCA) has 

recommended downgrading India’s National Human Rights Commission (NHRC) from 

category ‘A’ to category ‘B’. This is the first time in its history that NHRC’s status has been 

downgraded. 

The recommendation, made during the GANHRI’s 45th session held in March, cited 

concerns including the involvement of police officers in investigations that may impact its 

impartiality, the capacity for the government to make a senior civil servant the secretary 

general, and has recommended that the NHRC is independently able to recruit 

candidates for the position.  

It has also recommended transparency in the selection process of the members of the 

commission including one that reflects pluralism. It has said that the NHRC should 

address all human rights violations and expressed concern that the body has not 

addressed the “shrinking civic space and increased instances of targeting human rights 

defenders, journalists and perceived critics”. 

“In view of the information before it, the SCA is concerned that the institution’s 

independence and effectiveness has not been sufficiently maintained in line with the 

requirements of the Paris Principles,” the report said. 

The SCA report also said that the NHRC had been under review since 2023 and had 

deferred accreditation to the body for two consecutive years. While the downgrading of 

its status has now been recommended, such a recommendation does not take effect for 

a period of one year. This means that the NHRC will maintain its ‘A’ status till the 47th 

session scheduled for 2026 and provides the body with the opportunity to establish its 

conformity with the Paris Principles. 

Notably, GANHRI is a body of 120 members, of which 88 countries have ‘A’ status 

accreditation – said to be “fully compliant with the Paris Principles” – while 32 have ‘B’ 
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status” – which are “partially compliant with the Paris Principles”. The Paris 

Principles were adopted in 1993 by the UNGA. 

The SCA has flagged the involvement of police officers in investigations of human rights 

violation cases and said that it “poses a concern about the perceived or real conflict of 

interest in having police officers seconded from government engaged in investigations of 

human rights violations including those committed by police.” 

The SCA also noted that the secondment of police officers to act as investigative staff 

may impact on the NHRC ability to conduct impartial investigations as well as the ability 

of victims to access human rights justice. 

Meanwhile, the NHRC in its presentation to the SCA has said that its concerns were 

“misplaced” and that its conclusion that police officers may not be able to conduct 

impartial investigations is “unfounded and unjustified but also far from reality”. 

However, the SCA restated its concerns and called on the NHRC to amend its 

investigative structure to remove the capacity of government second police officers to act 

as investigative staff. 

Appointment of secretary general 

The SCA had in previous sessions called for the NHRC to advocate for amendments to 

remove the capacity for the government to make a senior civil servant 

the  secretary  general,  and  to  empower  the  NHRC  to  independently  recruit 

candidates for the position. The report said that while the SCA acknowledged that the 

current secretary general, who was appointed in June 2023, was a retired civil servant 

and not a civil servant in post, it reiterated that “a fundamental requirement of the Paris 

Principles is that an NHRI is, and is perceived to be, able to operate independent of 

government interference.” 

“Where an NHRI members are seconded from the public service, and where this includes 

those at the highest level in the NHRI, it raises question about its capacity to function fully 

independently,” it said. 

In December 2024, former Supreme Court judge V. Ramasubramanian was appointed as 

the NHRC chairperson. The appointment had been criticised by leader of opposition in 

the Lok Sabha, Rahul Gandhi, and Mallikarjun Kharge, the leader of opposition in the 

Rajya Sabha, in a joint dissent note, calling the selection process a “predetermined 

exercise” that was “fundamentally flawed,”  

It added that the committee had “relied on its numerical majority to finalise the names” 

and that the balance of “region, caste, community, and religious diversity of the nation” 

had been ignored. 

Non-addressal of shrinking civic space, targeting human rights defenders, journalists 
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The SCA in its report has said that the NHRC should address all human rights violations 

and expressed concern that the body has not addressed the “shrinking civic space and 

increased instances of targeting human rights defenders, journalists and perceived 

critics.” 

“The SCA is also concerned that the NHRC has not publicly communicated its positions 

on these issues in a way that promotes the credibility of the institution and addresses the 

systemic nature of these violations,” the report said. 

It also stated that it had considered information from civil society alleging the failure of the 

NHRC to provide meaningful follow-up in significant human rights cases and the lack of 

use of its intervention powers or visitation to ascertain the condition of human rights 

defenders detained under the Unlawful Activities (Prevention Act).  

“The third-party information also alleges that the NHRC has not done enough to address 

declining press freedom despite several complaints,” it said. 

Pluralism and gender representation of staff 

The SCA has also noted that the composition of the NHRC membership, with only one 

woman, as well as the composition of its staff was not sufficient to meet the pluralism 

requirements of the Paris Principles.  

Flagging positions lying vacant, the SCA said that as of March 2025, the NHRC was not 

fully constituted with two out of the six standing commissioners’ positions being vacant.  

Although the NHRC had reported that out of its staff of 339, 93 were women, the SCA 

said that the composition of 246 men out of 339 “was not gender representative.” It also 

said that it was unclear what was the percentage of women within the NHRC senior 

leadership. 

The NHRC has till 2026 to provide documentary evidence to establish its conformity with 

the Paris Principles, although the AiNNI (All India Network of NGOs and Individuals 

Working with National and State Human Rights Institutions) has said in a statement that 

the decision to downgrade NHRC to ‘B’ status is “historically the first downgrading of the 

Indian NHRC since its inception in 1993 and after its 2016, 2023 and 2024 deferrals.” 

“NHRC has challenged these recommendations under the GANHRI statute. AiNNI hopes 

NHRC will upload this report on its website, truly respecting the human rights principles 

of transparency and accountability,” it stated. 
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Navbharat Times 

भोपाल में लड़कियो ों से शोषण; बोंगाल-कबहार ति जुडे़ गैंग िे तार, फरहान िे मोबाइल-लैपटॉप से 

कमले सबूत देख पुकलस िे होश उडे़! 

https://navbharattimes.indiatimes.com/state/madhya-pradesh/bhopal/bhopal-girl-

students-exploitation-and-blackmailing-arrest-of-6-accused-including-farhan-

investigation-process-continue/articleshow/120691644.cms 

Curated byआकाश सिकरवार | Lipi28 Apr 2025, 3:19 pm 

Bhopal News Today: भोपाल के एक कॉलेज में छात्राओ ंक शोषण का मामला िामने आया है। पुसलि 

ने छह िे असिक आरोसपयो ंको सिरफ्तार सकया है। यह मामला मध्यप्रदेश के कई शहरो ंऔर कोलकाता, 

सिहार तक फैला है। मुख्यमंत्री मोहन यादव ने सशक्षण िंस्थानो ंमें अपराि रोकने के सनदेश सदए हैं। एिआईटी 

मामले की जांच कर रही है। 

हाइलाइट्ि 

भोपाल लड़सकयो ंिे शोषण का मामला 

पुसलि के हाथ लिे फरहान के िैजेट 

मोिाइल और लैपटॉप में समले ििूत 

भोपाल: राजिानी में कॉलेज की छात्राओ ंके िाथ शोषण और बै्लकमेसलंि का एक च कंाने वाला मामला 

िामने आया है। इि मामले ने पूरे देश को सहला कर रख सदया है। पुसलि ने अि तक छह िे ज्यादा लोिो ं

को सिरफ्तार सकया है। कई आरोपी अभी भी फरार हैं। इि मामले के तार भोपाल िे शुरू होकर मध्य प्रदेश 

के पन्ना, िैतूल, इंद र, कोलकाता और सिहार तक फैले समले हैं। 

िीएम मोहन यादव ने असिकाररयो ंको सदए सनदेश 

मुख्यमंत्री डॉ. मोहन यादव ने इि मामले को िंभीरता िे सलया है। उन्ोनें असिकाररयो ंको सनदेश सदए हैं सक 

सशक्षण िंस्थान सकिी भी हालत में अपराि की जिह नही ंिनने चासहए। पुसलि इि मल्टी-से्टट नेटवकक  की 

जांच कर रही है। जांच टीम (SIT) ने पन्ना िे दो और भोपाल िे फरहान िमेत कई आरोसपयो ंको पकड़ा है। 

 

िीएम ने दी सहदायत 

मुख्यमंत्री ने पुसलि असिकाररयो ंिे कहा सक सशक्षण पररिरो ंके आिपाि कोई भी िलत काम नही ंहोना 

चासहए। उन्ोनें िुरक्षा व्यवस्था को मजिूत करने के भी सनदेश सदए। पुसलि की सवशेष जांच टीम (SIT) इि 

मामले की िहराई िे जांच कर रही है। पुसलि पन्ना और भोपाल के िाद कोलकाता और सिहार में भी 

आरोसपयो ंकी तलाश कर रही है। पुसलि को पता चला है सक आरोपी लड़सकयो ंको दूिरे लड़को ंके कमरो ं

में भेजते थे। इििे मानव तस्करी और देह व्यापार जैिे अपरािो ं की आशंका िढ़ िई है। 
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िाइड इनकम का लालच देते थे अपरािी 

आरोसपयो ंने लड़सकयो ंको डांि क्लाि और िाइड इनकम का लालच सदया। इिके िाद उन्ें नशा देकर 

बै्लकमेल सकया। मुख्य आरोपी फरहान और उिके िाथी िासहल, शाजी उफक  शमशुद्दीन और अन्य युवको ं

पर यह आरोप है। वे कॉलेज की छात्राओ ंको फंिाते थे। लड़सकयो ंिे दोस्ती करने के िाद वे उनके िाथ 

िलत काम करते थे। सफर वीसडयो िनाकर उन्ें बै्लकमेल करते थे। पूछताछ में यह भी पता चला है सक कई 

लड़सकयो ंको जानिूझकर नशे की लत लिाई िई। ऐिा इिसलए सकया िया तासक वे मानसिक रूप िे 

कमजोर हो जाएं और सिरोह के सनयंत्रण में रहें। 
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The Crime Info 

Bhopal Gang Rape : बागसेवनिया थािे में चौथा प्रकरण दर्ज 

Bhopal Gang Rape: आटो डीलर फरहान के मोबाइल से बरामद हुए दर्जनोों वीडडयो के आधार पर 

पीड़ित नाबाडलग को काउोंसडलोंग के र्ररए मनाने में कामयाब हुई पुडलस, पाोंच आरोडपयोों ने की थी उसके 

साथ ज्यादती, पुडलस कडमश्नर को मानव अडधकार आयोग ने थमाया नोडटस 

https://www.thecrimeinfo.com/national-news/madhya-pradesh/fourth-case-registered-in-

bagsevania-police-station-in-gang-rape-case/ 

साोंकेडतक ग्राडफक डडर्ाइन टीसीआई 

भोपाल। प्रदेश की रार्धानी में दर्जनोों नाबाडलग और टीआईटी कॉलेर् में पढ़ने वाली छात्राओों के साथ गैंगरेप, 

रेप, बै्लकमेडलोंग और मध्यप्रदेश धाडमजक स्वतोंत्रता डवधेयक अडधडनयम में भोपाल (Bhopal Gang Rape) 

शहर में एक ओर चौका देने वाला खुलासा हुआ है। पब्लब्लक वाणी ने ही इस समाचार को उर्ागर करके 

सच्चाई बताई थी। इसी सनसनीखेर् काोंड में शडनवार को दूसरा चौोंका देने वाला तथ्य पुडलस के सामने आ 

गया है। डगरफ्तार आरोपी फरहान के मोबाइल से ज्यादती करते हुए बरामद दर्जनोों वीडडयो ररकवर कर 

डलए गए हैं। इनमें डदखाई दे रही एक नाबाडलग ने भी उसके ब्लखलाफ पुडलस को बयान दे डदया है। डर्सके 

बाद पुडलस ने आटो डीडलोंग का काम करने वाले फरहान के ब्लखलाफ प्रकरण दर्ज कर डलया है। यह चौथा 

प्रकरण पुडलस की तरफ से दर्ज डकया गया है। इससे पहले र्हाोंगीराबाद, अशोका गाडजन पुडलस ने दो 

प्रकरण दर्ज डकए थे। इस मामले में तीन एसीपी की एक एसआईटी बनाई गई है। तार्ा घटनाक्रम को लेकर 

एक बार डफर पुडलस कडमश्नर हररनारायण चारी डमश्र ने चुप्पी साध ली है। वे सोंपकज  करने पर बयान देने के 

डलए उपलब्ध नही ों हुए। वही ों राष्ट्र ीय मानव अडधकार आयोग ने भोपाल पुडलस कडमश्नर को इस काोंड में दो 

सप्ताह के भीतर में ररपोटज पेश करने के आदेश डदए हैं। 

हैवाडनयत से भरे वीडडयो डकसी पोनज डफल्म रै्से शूट डकए गए 

मुख्य आरोपी फरहान (Farhan) पुडलस की कस्टडी में है। वह ऐशबाग (Aishbag) थाना के्षत्र ब्लथथत छोटा 

चोंबल कॉलोनी (Chhota Chambal Colony) में रहता है। उसने टीआईटी कॉलेर् (TIT College) में पढ़ाई 

की है। कॉलेर् में रहते ही 2017 से उसने अपने मोंसूबोों को अोंर्ाम देना शुरु कर डदया था। कॉलेर् से पास 

आउट होने के बाद ऐशबाग में वह सेकों ड हैंड वाहनोों की डील का काम करने लगा। पुडलस ने फरहान के 

मोबाइल (Mobile) को फोरें डसक र्ाोंच के डलए भेर्ा था। उसके मोबाइल से डडलीट दर्जनोों वीडडयो (Video) 

सायबर एक्सपटज ने ररकवर कर डलए है। पुडलस अब उन युवडतयोों का पता लगा रही है र्ो उसमें डदखाई दे 

रही है। यडद यह युवडतयाों सामने आती है तो आरोडपयोों की सोंख्या बढ़ने और प्रकरणोों का पहा़ि ख़िा होने 

से कोई इोंकार नही ों कर सकता है। बरामद वीडडयो में फरहान नाबाडलग से मारपीट करते हुए उसके साथ 

ज्यादती करते हुए डदखाई दे रहा है। एक वीडडयो में फरहान के साथ तीन युवडतयाों भी है। तीनोों अश्लील 

अवथथा में बनाए गए यह वीडडयो है। आरोपी फरहान ने यह डसलडसला टीआईटी कॉलेर् में पढ़ते वक्त ही 

अोंर्ाम देना शुरु कर डदया था। उसने पहले रू्डनयरोों को टारगेट में डलया था। इसके बाद उनकी सहेडलयोों 

के साथ दुराचार करने लगा था। 
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पन्ना में डर्म चलाता है एक आरोपी 

साोंकेडतक ग्राडफक डडर्ाइन टीसीआई 

अब तक इस मामले में तीन आरोडपयोों को डगरफ्तार डकया र्ा चुका है र्बडक दो आरोडपयोों की तलाश की 

र्ा रही है। मुख्य आरोपी के मोबाइल से डमले वीडडयो में कई रोोंगटे ख़ेि कर देने वाले फुटेर् सामने आए 

हैं। चौथी एफआईआर की पीड़िता र्ब नाबाडलग थी तब उसके साथ अलग—अलग तारीखोों में पाोंच लोगोों ने 

ज्यादती की है। इन सभी आरोडपयोों के नाम का खुलासा हो गया है। पुडलस की तरफ से सोंगडित अपराध की 

धारा बढ़ा दी गई है। वही ों राष्ट्र ीय मानव अडधकार आयोग (National Human Rights Commission) 

अध्यक्ष डप्रयोंक कानूनगो (Priyank Kanungo) की तरफ से आयोग के अडससे्टेे ोें ट रडर्स्टार रार्वीर डसोंह 

(Rajveer Singh) की ओर से पत्र डलखा गया है। पत्र में कहा गया है डक टीआईटी कॉलेर् की छात्राओों के 

साथ प्यार में फों साकर सोंगडित रुप से अपराध की शे्रणी में आता है। मामले में तत्काल कारजवाई करते हुए 

पीड डतोों की सुरक्षा भी तय करें । आयोग ने इस मामले को मानवाडधकार के मामले को बेहद गोंभीर मामला 

बताया है। पत्र में कहा गया है डक पत्र डमलने के दो सप्ताह के अोंदर पूरे मामले की र्ानकारी उपलब्ध कराएों । 

डर्समें अपराध से लेकर की गई कारजवाई तक शाडमल है। इस मामले में अब तक फरहान, साडहल (Sahil) 

और फरहान के मामा का ल़िका साद (Saad) डगरफ्तार डकया र्ा चुका है। उले्लखनीय है डक भोपाल 

पुडलस ने 11 अपै्रल को प्रकरण दर्ज डकया था। उसके बाद गुपचुप तरीके से इस मामले की र्ाोंच की र्ा रही 

थी। 

फरहान की सोंपडि को खोंगालने का काम शुरु 

फरहान के मोबाइल से बरामद वीडडयो उसके हैवाडनयत को बयाों कर रहे है। दूसरे वीडडयो में वह इोंदौर 

(Indore) में रहने वाली एक पीड ़िता के साथ दुष्कमज करते वक्त उसके शरीर के कई डहस्ोों में डसगरेट दाग 

रहा है। ऐसा करते वक्त वह बकायदा वीडडयो (Bhopal Gang Rape) भी बना रहा है। डगरफ्तार दूसरे 

आरोपी पन्ना डनवासी साडहल ने टीआईटी कॉलेर् की पढ़ाई छो़ि दी थी। उसके बाद अशोका गाडजन 

(Ashoka Garden) में डाोंस क्लास (Dance Class) उसने शुरू डकया। यहाों ल़िडकयोों से नर्दीडकयाों 

बढ़ाकर हुक्का लाउोंर् और पब में ले र्ाकर उन्हें नशा करने का आदी बनाता था। डवश्वास हाडसल होने के 

बाद पाटी के नाम पर अशोका गाडजन ब्लथथत अपने कमरे में ज्यादती करता था। उसने कमरे में बैतूल (Betul) 

की एक युवती से पहली बार कोल्डडडर ोंक में नशीला पदाथज डपलाकर दुषृ्कत्य डकया था। ऐसा करते वक्त 

गुपचुप वीडडयो बनाया। इसे वायरल करने की धमकी देकर उसने फरहान से भी बैतूल की युवती के साथ 

दुषृ्कत्य कराया। 

प्यारे डमयाों के बाद फरहान 

आरोडपयोों के मोबाइल के भीतर वीडडयो कहाों—कहाों शेयर हुए इस बात की र्ानकारी रु्टाई र्ा रही है। 

पुडलस को शक है डक यह वीडडयो पोनज मूवी इोंडस्टर ीर् में बेचे गए। डर्सकी सच्चाई का पता लगाने आरोडपयोों 

के सभी बैंक खातोों को खोंगाला र्ा रहा है। अभी उन खातोों की टर ाोंरे्क्शन पुडलस को नही ों डमली है। मामले 

में ल़िडकयोों को लाने और ले र्ाने वाले युवक ऐशबाग डनवासी शार्ी उफज  शम्सउद्दीन 

(Shazi@Shamsuddin) का नाम भी सामने आया है। उसे युवडतयोों को यहाों—वहाों ले र्ाने पर सात सौ 

रुपए डमलते थे। पुडलस ने उसे डहरासत में ले डलया है। वह मैकेडनक का काम करता है। उसका पररचय 

THE CRIME INFO, Online, 29.4.2025
Page No. 0, Size:(0)cms X (0)cms.



फरहान से वाहनोों में काम कराने के दौरान हुआ था। पुडलस सूत्रोों ने बताया डक इस मामले में कई युवडतयोों 

के सोंपकज  में अडधकारी हैं। उन्हें भरोसे में लेकर आरोडपयोों को बेनकाब करने और सर्ा डदलाने के डलए 

अफसर पररर्नोों को यकीन डदला रहे हैं। उले्लखनीय है डक भोपाल में इतने ब़ेि स्तर पर ज्यादती करने 

वाला यह दूसरा चडचजत मामला है। इससे पहले रातीब़ि (Ratibarh) थाना के्षत्र में नाबाडलगोों के साथ यौन 

शोषण करने का मामला उर्ागर हुआ था। डर्समें आरोपी प्यारे डमयाों (Pyare Miya) आर् भी सलाखोों के 

पीछे हैं। 

पुडलस को डमले आपडिर्नक वीडडयो 

एक पीड़िता ने बताया डक र्ब उसने अपनी छोटी बहन को इोंदौर भेर्ा, ताडक वह इस डगरोह से बच सके, 

तब भी आरोपी फरहान वहाों पहुोंच गया। उसने उसे भी अपने र्ाल में फों सा डलया। पुडलस को एक वीडडयो 

डमला है डर्समें फरहान एक साथ तीन कॉलेर् छात्राओों के साथ गलत काम करता डदख रहा है। एक अन्य 

वीडडयो में वह एक युवती को डसगरेट से र्लाता हुआ पाया गया है। पुडलस के अनुसार, ये सभी छात्राएों  डहोंदू 

हैं। 
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Hindustan 

छात्रा को ज िंदा  लाने के छह साल पुराने मामले में मानवाजिकार ने मािंगा  वाब 

मुजफ्फरपुर में प ांच स ल पहले इांटर की छ त्र  को जजांद  जल ने के म मले में र ष्ट्र ीय म नव जिक र आयोग ने 

पुजलस से जव ब म ांग  है। आयोग ने पूछ  है जक पीज़ित पक्ष को मुआवज  जमल  य  नही ां। छ त्र  के स थ... 

https://www.livehindustan.com/bihar/muzaffarpur/story-human-rights-commission-

seeks-police-response-in-muzaffarpur-student-murder-case-

201745845187294.amp.html 

Newswrap जहन्दुस्त न, मुजफ्फरपुर Mon, 28 Apr 2025, 06:29:PM 

मुजफ्फरपुर, प्रमुख सांव दद त । अजहय पुर थ न  के न जजरपुर मोहल्ल  में प ांच स ल पहले इांटर की छ त्र  

को जजांद  जल कर म र ड लने के म मले में र ष्ट्र ीय म नव जिक र आयोग ने पुजलस से जव ब तलब जकय  है। 

आयोग ने पूछ  है जक पीज़ित पक्ष को अब तक मुआवज  जमल  य  नही ां। मुआवज  जदल ने के जलए पुजलस की 

ओर से क्य  क ररव ई हुई है। म मले में पीज़ित पक्ष की ओर से म नव जिक र आयोग में वर्र 2021 में य जचक  

द खखल की गई थी। इस पर सुनव ई हो रही है। इसमें पुजलस से जव ब म ांग  गय  है। 

आयोग से जव ब तलब होने पर अजहय पुर थ ने की पुजलस ने जजल  कल्य ण अजिक री को प्रस्त व भेज  है। 

इसमें पूरी घटन  और क ररव ई क  जजक्र करते हुए पुजलस ने कल्य ण अजिक री से आग्रह जकय  है जक यजद 

ऐसे म मले में प्र वि न है तो पीज़ित पक्ष को मुआवजे क  भुगत न कर य  ज ए। इस प्रस्त व की प्रजत 

म नव जिक र आयोग को भी भेजी ज एगी। 

इांटर की छ त्र  के स थ मोहले्ल के दबांग पररव र क  युवक र ज  र य अकसर छे़िख नी करत  थ । छ त्र  

और उसके पररजनोां ने कई ब र थ ने में इसकी जिक यत की थी। लेजकन, दबांग पररव र के युवक पर पुजलस 

ने केस दजर नही ां जकय । स त जदसांबर 2019 की ि म को छ त्र  घर में अकेली थी। र ज  र य अपने एक दोस्त 

के स थ घर में घुस गय  और उससे गलत करने क  प्रय स जकय । इस पर छ त्र  ने जवरोि जकय  और कमरे 

से जनकलकर छत पर चली गई। छ त्र  के जवरोि से न र ज र ज  उसके पीछे छत पर पहुांच गय  और उसके 

िरीर पर केरोजसन क  डब्ब  ख ली कर जदय  और आग लग  दी। छ त्र  छत पर ही बुरी तरह जल गई। 

इसके ब द र ज  और उसक  स थी मुकेि कुम र छ त्र  को छत से उठ कर एक जनजी अस्पत ल ले गय  

और भती कर य । इस घटन  में आरोजपत क  ह थ बुरी तरह जल गय  थ । छ त्र  की म ां के बय न पर 

एफआईआर दजर हुई थी। खुद छ त्र  ने मैजजस्ट्र ेट के स मने पटन  के बनर हॉखस्पटल में बय न देकर स री ब त 

बत ई थी। पुजलस ने दोनोां आरोजपत पर च जरिीट द खखल कर चुकी है। इस पर एडीजे 13 के कोटर में टर  यल 

चल रह  है। 
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MP News: श्योपुर में दलित की अंलतम लिदाई पर दबंगो ंका तांडि, सड़क पर शि रखकर 

पत्थरबाजी 

https://hindi.oneindia.com/news/madhya-pradesh/last-rites-of-a-dalit-in-sheopur-at-mp-

road-was-blocked-by-placing-the-body-on-the-road-1281463.html 

By Laxminarayan Malviya|  Published: Monday, April 28, 2025, 17:49 [IST] 

MP Dalit News: मध्य प्रदेश के श्योपुर जिले के लीलदा गाांव में सोमवार को मानवता को शममसार करने 

वाली एक घटना ने पूरे इलाके को जिलाकर रख जदया। एक दजलत युवक, िगदीश िाटव, की अांजतम जवदाई 

को दबांगोां ने न केवल रोका, बल्कि शव को सड़क पर रखकर पत्थरबािी और चक्कािाम की ल्कथिजत पैदा 

कर दी। 

यि घटना न जसर्म  सामाजिक भेदभाव की कड़वी सच्चाई को उिागर करती िै, बल्कि यि सवाल भी उठाती 

िै जक क्या मृतु्य के बाद भी इांसान को सम्मान जमलना इतना मुल्किल िै? जवियपुर एसडीएम अजभषेक जमश्रा 

और पुजलस बल मौके पर पहांचे, लेजकन कलेक्टर अजपमत वमाम ने स्वीकार जकया जक िालात अभी पूरी तरि 

सामान्य निी ां िैं। शाांजत व्यवथिा बनाने की कोजशशें िारी िैं, लेजकन गाांव में तनाव का मािौल बना हआ िै। 

पाांच जदन पिले सड़क िादसे में गई िी िान 

लीलदा गाांव के 33 वषीय िगदीश िाटव बेंगलुरु में एक प्राइवेट कां पनी में नौकरी करते िे। मेिनती और 

िांसमुख िगदीश अपने पररवार का सिारा िे 

िगदीश िाटव की किानी जकसी सपने से कम निी ां िी। गाांव से जनकलकर बेंगलुरु में अपनी मेिनत से 

पिचान बनाने वाला यि युवक अपने पररवार के जलए उम्मीद की जकरण िा। लेजकन पाांच जदन पिले एक 

सड़क िादसे ने उसकी जिांदगी छीन ली। पररवार ने बेंगलुरु से शव को गाांव लाने की व्यवथिा की, ताजक 

पारांपररक रीजत-ररवािोां के साि उसकी अांजतम जवदाई िो सके। सोमवार सुबि करीब 10 बिे शव लीलदा 

गाांव पहांचा। पररवार और ग्रामीण शोक में डूबे िे, लेजकन उन्हें क्या पता िा जक यि दुख और अपमान का 

एक और अध्याय शुरू िोने वाला िा। 

MP Dalit News: श्मशान घाट पर दबांगोां का िांगामा 

दोपिर करीब 1 बिे, िब िगदीश का शव अांजतम सांस्कार के जलए श्मशान घाट ले िाया िा रिा िा, तब 

गाांव के रावत समाि के कुछ दबांगोां ने आपजि िताई। उनका दावा िा जक यि श्मशान घाट उनकी जबरादरी 

के जलए िै और दजलत समुदाय को यिाां अांजतम सांस्कार करने की इिाित निी ां िै। यि सुनकर िगदीश के 

पररिन और ग्रामीण स्तब्ध रि गए। एक ग्रामीण, रामू िाटव, ने बताया, "िमने किा जक यि शासकीय िमीन 

िै, जकसी के पटे्ट की निी ां। लेजकन वे निी ां माने। उन्होांने िमें धमकाया और गाजलयाां दी ां।" 

जववाद इतना बढ़ गया जक शव को श्मशान घाट तक ले िाना असांभव िो गया। आक्रोजशत पररिनोां और 

ग्रामीणोां ने शव को गाांव की मुख्य सड़क पर रख जदया और चक्कािाम शुरू कर जदया। िालात तब और 

जबगड़ गए, िब दोनोां पक्ोां के बीच पत्थरबािी शुरू िो गई। कुछ प्रत्यक्दजशमयोां ने बताया जक दबांगोां ने पिले 

ONEINDIA HINDI, Online, 29.4.2025
Page No. 0, Size:(0)cms X (0)cms.

https://hindi.oneindia.com/news/madhya-pradesh/last-rites-of-a-dalit-in-sheopur-at-mp-road-was-blocked-by-placing-the-body-on-the-road-1281463.html
https://hindi.oneindia.com/news/madhya-pradesh/last-rites-of-a-dalit-in-sheopur-at-mp-road-was-blocked-by-placing-the-body-on-the-road-1281463.html


पत्थर र्ें के, जिसके िवाब में िाटव समुदाय के युवकोां ने भी पिराव जकया। इस अर्रा-तर्री में कई लोग 

घायल िो गए, और गाांव का मािौल युद्ध के मैदान िैसा बन गया। 

प्रशासन का िस्तके्प: लेजकन िालात अब भी तनावपूणम 

घटना की सूचना जमलते िी जवियपुर एसडीएम अजभषेक जमश्रा, पुजलस बल, और अन्य प्रशासजनक अजधकारी 

मौके पर पहांचे। पुजलस ने दोनोां पक्ोां को शाांत करने की कोजशश की, लेजकन गुस्साए ग्रामीणोां का किना िा 

जक िब तक दबांगोां के ल्कखलार् सख्त कारमवाई निी ां िोगी, वे शव को निी ां िटाएां गे। कलेक्टर अजपमत वमाम ने 

मीजडया से बातचीत में किा, "िम ल्कथिजत को जनयांजित करने की पूरी कोजशश कर रिे िैं। यि एक सांवेदनशील 

मामला िै, और िम दोनोां पक्ोां के साि बातचीत कर रिे िैं। लेजकन अभी िालात पूरी तरि सामान्य निी ां िैं।" 

प्रशासन ने अजतररक्त पुजलस बल तैनात जकया िै, और गाांव में तनाव को देखते हए CRPF की एक टुकड़ी 

को भी बुलाया गया िै। कुछ थिानीय नेताओां ने भी मौके पर पहांचकर मािौल शाांत करने की कोजशश की, 

लेजकन िाटव समुदाय का गुस्सा कम िोने का नाम निी ां ले रिा। एक बुिुगम ग्रामीण, श्याम बाई, ने रोते हए 

किा, "िमारा बेटा तो चला गया, लेजकन उसे सम्मान से जवदा भी निी ां करने दे रिे। यि कौन सा धमम िै? 

कौन सी इांसाजनयत?" 

कुछ यूिसम ने इस घटना को िाल के अन्य मामलोां से िोड़ा, िैसे रतलाम में दजलत मजिला के अांजतम सांस्कार 

को रोकने की घटना। एक पोस्ट में जलखा गया, "रतलाम िो या श्योपुर, दजलतोां को िीते िी तो अपमान 

सिना पड़ता िी िै, मरने के बाद भी उनकी आत्मा को चैन निी ां जमलता।" 

MP Dalit News: रावत समाि का पक्: जववाद की िड़ क्या? 

रावत समाि के कुछ लोगोां ने दावा जकया जक श्मशान घाट परांपरागत रूप से उनकी जबरादरी के जलए 

आरजक्त िै। एक थिानीय रावत नेता, िो नाम न छापने की शतम पर बोले, ने किा, "िमने कभी दजलतोां को 

अांजतम सांस्कार करने से निी ां रोका। लेजकन यि िमारी िमीन िै, और िमें इसका सम्मान चाजिए।" िालाांजक, 

प्रशासन ने सार् जकया जक श्मशान घाट शासकीय िमीन िै, और इसका उपयोग सभी समुदायोां के जलए 

खुला िै। 

इस दावे ने जववाद को और िवा दी। िाटव समुदाय का किना िै जक यि जसर्म  िमीन का मसला निी ां, बल्कि 

िाजतगत भेदभाव का स्पष्ट मामला िै। एक युवा कायमकताम, राहल िाटव, ने किा, "वे िमें इांसान िी निी ां 

मानते। अगर िमारा शव भी उनके जलए अछूत िै, तो जर्र सांजवधान और कानून का क्या मतलब?" 

अतीत की घटनाओां से समानता 

यि कोई पिला मामला निी ां िै िब दजलत समुदाय को अांजतम सांस्कार के जलए सांघषम करना पड़ा िो। 2024 

में रतलाम के कुम्हारी गाांव में एक दजलत मजिला, सुगन बाई, का अांजतम सांस्कार शासकीय श्मशान में रोक 

जदया गया िा। तब सोशल मीजडया पर िांगामे के बाद पुजलस ने दबांगोां के ल्कखलार् कारमवाई की िी। इसी 

तरि, उिर प्रदेश के आगरा में 2020 में एक दजलत मजिला के शव को जचता से िटवाकर दूसरी िगि अांजतम 

सांस्कार करने के जलए मिबूर जकया गया िा। 
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ये घटनाएां  जदखाती िैं जक िाजतगत भेदभाव की िड़ें जकतनी गिरी िैं। श्योपुर की यि तािा घटना न केवल 

थिानीय प्रशासन के जलए, बल्कि पूरे समाि के जलए एक चुनौती िै। क्या मृतु्य के बाद भी इांसान को उसकी 

िाजत के आधार पर अपमाजनत करना उजचत िै? 

प्रशासन के सामने दोिरी चुनौती 

कलेक्टर अजपमत वमाम और जवियपुर एसडीएम अजभषेक जमश्रा के सामने दोिरी चुनौती िै। पिली, गाांव में 

शाांजत थिाजपत करना और दूसरी, इस घटना के दोजषयोां के ल्कखलार् सख्त कारमवाई करना। पुजलस ने अभी 

तक कोई औपचाररक FIR दिम निी ां की िै, लेजकन सूिोां का किना िै जक रावत समाि के कुछ दबांगोां के 

ल्कखलार् भारतीय दांड सांजिता (BNS) की धारा 351(2), 351(3), और SC/ST एक्ट के तित मामला दिम 

जकया िा सकता िै। 

िालाांजक, थिानीय लोगोां को डर िै जक मामला रर्ा-दर्ा कर जदया िाएगा। एक ग्रामीण ने किा, "ऐसे मामलोां 

में शुरू में िांगामा िोता िै, जर्र सब शाांत िो िाता िै। िमें न्याय चाजिए, न जक जसर्म  आश्वासन।" 

दजलत सांगठनोां का आह्वान 

घटना के बाद कई दजलत सांगठन और सामाजिक कायमकताम सामने आए िैं। भीम आमी के थिानीय नेता, 

चांद्रशेखर िाटव, ने किा, "यि जसर्म  िगदीश की निी ां, पूरे दजलत समाि की लड़ाई िै। िम सड़कोां पर 

उतरें गे और तब तक निी ां रुकें गे, िब तक दोजषयोां को सिा निी ां जमलती।" उन्होांने प्रशासन को 48 घांटे का 

अल्टीमेटम जदया िै जक वि दोजषयोां को जगरफ्तार करे, वरना जिले भर में प्रदशमन िोांगे। 

कुछ सांगठनोां ने इस मामले को राष्ट्र ीय मानिालिकार आयोग (NHRC) और अनुसूजचत िाजत आयोग के 

सामने उठाने की बात किी िै। एक कायमकताम ने किा, "यि जसर्म  श्योपुर की निी ां, पूरे देश की समस्या िै। 

दजलतोां को मरने के बाद भी सम्मान निी ां जमलता।" 

भजवष्य के जलए सबक 

श्योपुर की यि घटना समाि और प्रशासन दोनोां के जलए एक आईना िै। अगर आि भी दजलत समुदाय को 

अपने जप्रयिनोां की अांजतम जवदाई के जलए सड़कोां पर उतरना पड़ रिा िै, तो यि िमारी सामाजिक प्रगजत 

पर सवाल उठाता िै। यि िरूरी िै जक प्रशासन न केवल इस मामले में त्वररत कारमवाई करे, बल्कि भजवष्य 

में ऐसी घटनाओां को रोकने के जलए ठोस कदम उठाए। 

श्मशान घाटोां का सवे: सभी शासकीय श्मशान घाटोां का सवे जकया िाए और यि सुजनजित जकया िाए जक 

वे सभी समुदायोां के जलए खुले िोां। 

िागरूकता अजभयान: ग्रामीण इलाकोां में िाजतगत भेदभाव के ल्कखलार् िागरूकता अजभयान चलाए िाएां । 

कड़ी कानूनी कारमवाई: SC/ST एक्ट के तित दोजषयोां को सिा जदलाने के जलए र्ास्ट-टर ैक कोटम थिाजपत 

जकए िाएां । 

समुदाय सांवाद: जवजभन्न समुदायोां के बीच सांवाद और समझ को बढ़ावा देने के जलए पांचायत स्तर पर कायमक्रम 

आयोजित जकए िाएां  
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आईपीएल टिकि ों की कालाबाजारी, मानवाटिकार आय ग ने टलया प्रसोंज्ञान 
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जयपुर 4 घंटे पहले 

28 अपै्रल को प्रकाशित खबर 

जयपुर | राज्य मानवाशिकार आयोग ने एसएमएस से्टशियम में आईपीएल मैच के शटकटो ंकी कालाबाजारी 

को लेकर स्वपे्रररत प्रसंज्ञान शलया है। 

साथ ही मामले में पुशलस कशमश्नर से 30 अपै्रल तक तथ्यात्मक ररपोटट मांगी है। आयोग के अध्यक्ष जस्टस्टस 

जीआर मूलचंदानी ने यह आदेि इस संबंि में प्रकाशित मीशिया ररपोटट पर प्रसंज्ञान लेते हुए शदए। आयोग ने 

कहा शक राजस्थान रॉयल्स के उपाध्यक्ष का दाशयत्व है शक वे मैच के शटकटो ंको पारदिी रूप से व्यवस्टस्थत 

प्रशिया से शविय करें । 

राजस्थान रॉयल्स के आयोजको ंका दाशयत्व है शक जब वे राजस्थान िब्द का उपयोग अपनी टीम के शलए 

करते है तो यह भी ध्यान रखें शक मैच के शटकटो ंको पहले आओ, पहले पाओ के आिार पर दिटको ंको 

उपलब्ध कराए। आयोग ने आईपीएल शटकट बै्लक करने के आरोप में दो लोगो ंको शगरफ्तार करने का 

हवाला देते हुए कहा शक आरोशपयो ंके पास कई शटकटें बरामद हुई हैं, जो वे अशिक राशि में बै्लक कर रहे 

थे। 

वही,ं दूसरी ओर राजस्थान रॉयल्स के उपाध्यक्ष को इसकी जानकारी ही नही ंहै शक शटकट शकसे बेचे गए हैं। 

आयोग ने कहा शक आईपीएल को अन्य प्रांतो ंके दिटक भी देखते हैं, जो अपना समय और िन खचट करने 

के बाद भी शटकट प्राप्त करने में फेल रहे हैं। यह गंभीर है और प्रिासन को इस तथ्य की जांच करनी जरूरी 

है शक मैच के शटकट अवांशित तत्वो ंको शकसने उपलब्ध कराए और इसमें राजस्थान रॉयल्स के पदाशिकाररयो ं

की भूशमका तो नही ंहै। 
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